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OILder  dated 2.12.0 

Heard Mr.B.S.Tripathy,Ld.Counsel appearing for 

the applicant and r.U.B.I'bhapatra, Ld.Sr.Standing 

Counsel for the Respondent Department; on whoq 

a copy of this O.A. had already been served, 

Applicant, apparently for genuine reasons, 

represented to his authorities to give him postir 

at Kolkata. 	His representation has been disposed 

of under Annexure?/ dtd,19.10.05. Re1evat 

portion of the order under Annexure-%/9 dtd.1.10.05 

reads as follows: 

"The case of Shri Cour Chartira Ibndal, LHA 
for transfer to Kolkata Office canrt be con-
sidered for the present. He may apply for p 
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transfer to a Liqhthouse nearest to Kolkata 
to the Director(R),Kolkata and same will be 
considered subject to availability of post and 
administrative requirements 

It appears the applicant has not yet represented 

to the Regional Director at Kolkata for dying 

him a posting in a light house near Kolkita. 

Therefore1this O.A. is disposed-of1  at admission 

stage with grant of liberty to the applicant to 

put up a representation before the Regional Director 

of light house and light ships at Kolkata. 

In the event he submits a representation by the 

end of Decernber,2005, the authorities shall give 

due consideration to the same. 

With the aforesaid observation and directidn 

this case stands disposed-of. 

Send copies of this order to the Respondents 
order 

alonc with &44csAand free copies of thise also 
both 

handed over to the Counsel appearing forLthe 

parties. 

A free copy of this order be also sent to the 

Applicant in the address given in the O.A. 


